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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No.G.A.839 of 1997

-

Date of Order ; 14.1.1998

Present : Hon'ble Dr.8.C.Sarmas Administrative Member.

Hon'ble Mr.D.Purkayasthay Judicial Member.

NITYAR RANJAN DAS S/o
Late Khagesuar Das
ASOP (under suspension)s
. Eagtern Railysy» Fairlie
g : Placer Calcutta-1» residing
: @t Railyay Quarter NO,1Ay ¢
Strachey Roads Lilyahs
HOutah.
ees Applicant
Vs. :

1. Union of India through General Managers
Edstern Railuay» fairlie Places
Calcutta-1,

2. General Manager» Eastern Railuays
fairlie Places Calcutta-1,

3. Controller of Storess Eastern Railyays
Fairlie Places Calcutta-1,

4. Controller of Storess fMetro Railusys
Calcutta,

5. Chief Personnel Officers Eastern
Railuay, Fairlie Placer Calcutta-1i.

e hﬁs’ondﬁnts
—— for the applicant : Mr.B.C.Sinhas counsel.

for the respondents: Mr.P.K.Aroras counsel.

ORODER

8.C.Sarmay A, M,

! N The applicant is an Assistant Controllesr of Storess gEastern
| ~ Railuay. He has filed this petition with the following praysrs;-

o 3 @) To set aside and cancel the impugned order of
o ~ suspension dated 4.9.1995 (annexure 'A/3') and
alloy resumption to duty,

i . b) To direct the respondents to Pinalise the enquiry into
f the chirges levelled against the applicant and pass
; | ~ final order within a perfod of 3 months.
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when the admission hsaring of the matter wyas taken up to&ay.
fMr.B.C.S5inhas ld.counsel for the applicant» submits that the

relief praysd at sub-para A of the application is no longer
Tl

. exdisting, The applicant has been reinstated in service after

the revocation of the suspension order. The only prayer is for -
issue of @ direction upon the respondants to complete the snquiry
and pags @ final order yithin @ period of three months,

2. Mr.P.K.Arora, ld.coungels for the respondsnts submits that

an interim order was passged by this Tribunal for revisdion

of the subsistance allowance on 22.7.1997» yhich has sincs been
done. Mr.Arora concedes that a departmantal proceeding is pending
against the applicant.

3. In view of the above positions the application is disposad of
at the stage of admissgion hearing itself with the order that
within @ periof of 6 months from the déta of communication of this
orders the respondents shall complate the disciplinary proceeding
upto the stage of passing the ordar of the disciplinary authority.
We direct the applicant to coopsrats in the said enquiry» making
it clear tﬁat if the applicant fails to do sos» the respondents
shall have the liberty to proceed ex-parte against him and pass
appropriate order as per lau. L

4. No order is passed as to cat{g:

(D.Purk@dyastha) ' (B.CoSarma)
Judicial Member Administrative Member



